Forest, Ecology & Environment Department
Civil Sccretariat, Jammu/Srinagar

Consultant (Judicial), _
Hon'ble National Green Tribunal,

Principal Bench, New Delhi.

No.FST-Lit/97/2024(7420212) Dated.23-04-2024

OA. N0.163/2024 titled Rasikh Rasool Bhat Vs. Union Territory of

Subject:
Jammu and Kashmir & Ors,

Sir,

With reference to the subject captioned above, | am directed to forward
a copy of Action Taken Report in compliance with the order dated 21.02.2024
passed by the Hon’ble Tribunal in the afore-cited matter and to request you to place

the same before the Hon'ble Tribunal, for its kind consideration.

Yours faithfully,

—
(Vivek Modi)

Special Secretary (Technical)
Forest, Ecology & Ehv. Department

Encl:As above.

Copy (with enclosures) to the:-

1. Shri Parth Awasthi, Additional Standing Counsel for Government of J&K in
Hon'ble National Green Tribunal-Principal Bench, New Delhi, for information and

necessary action.
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Action Taken Report in compliance with the order dated 21.02.2024 passed by

the Hon

'ble National Green Tribunal in O.A. No. 163/2024 in the case titled

“Rasikh

Rasool Bhat Vs Union Territory of Jammu and Kashmir & Ors.”

I That at the very out

in

set, it is stated that the Hon’ble National Green Tribunal

O.A. No. 163/2024 in the case titled “Rasikh Rasool Bhat Vs Union

Territory of Jammu and Kashmir & Ors.”, was pleased to pass an order

dated 21.02.2024, which reads as under: -

W '
7

“I. In this original application, the applicant has raised the
grievance that in the execution of the work on Handwara — Bangus road
project (state highway) at Rajwar Forest Area of Kupwara District of
J&K the environmental norms are being violated and extraction of gravel
in the stream local Talri Nallah of Rajwar area is being done. It is
alleged that the authorities have allowed extraction of gravel from local
stream (Bakiaker — Zachaldara) of Rajwar area of Kupwara district for
utilization in construction of the road. It is further alleged that more than
25000 lush green forest trees were cut/uprooted and big mountains have
been blasted and more than 14 hectares of forest land is being used to
construct the rvoad. Further allegation is that none of the respondents
have applied for the mandatory Environmental Clearance and no
information in this regard is available in Parivesh Portal.

2 The OA raises substantial issue relating fo compliance of

environmental norms.

Page 1 0f3




1)

III)

43

3. Let notice be issued to the respondents. Applicant is directed to serve
the respondents and file affidavit of service at least one week before the

next date of hearing.

4. Liston 25.04.2024”

That it is respectfully stated and submitted that in deference to the aforesaid
direction of this Hon’ble Tribunal, requisite response/information was
sought from the Principal Chief Conservator of Forests (HoFF), J&K.

That 1t is respectfully stated and submitted that the office of PCCF, J&K,
vide it’s communication No. PCCF/Lit/2/0A/2024/1073-74 dated
22.04.2024 (Copy attached as Annexure-I), forwarded a report in the matter

mentioning therein as under:-

(1) That on the basis of Cabinet Decision No. 178/11/2017 dated
03.10.2017 and State Administrative Council Decision No.
189/19/2019 dated 30.07.2019, sanction has been accorded vide
Government Order No. 281-FST of 2019 dated 24.09.2019, for the
use of 14 hectare of forest land passing through Compartments
2,3a,3b,4,5,6,10,11,12,13,14,15,16,24,25,26/Rajwar of Rajwar
Forest Range for the construction of road from Handwara to
Bangus Phase-I in order to convert the destination into major
tourist attraction similar to Gulmarg with much widen meadows
and vast majority of flora and fauna, which will benefit a
population of eighty thousand.

(i)  That under and in terms of Government Order (supra), 1023
Deodar/Kail/Fir trees of different dia-classes, including
poles/saplings were to be handed over to Forest Development
Corporation with the further mention in Government Order (supra)
that marking of tree felling shall be done in consultation with the
User Agency and efforts shall be made to save maximum number
of trees/poles/saplings.

(iii) That no such report regarding damage of 25000 trees during the
execution work has been received and only 1023
trees/poles/saplings of different dia-classes were cut down during
the construction of Bangus Road within Rajwar Range. However,

Page 2 of 3
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it is noteworthy that that User Agency had illegally damaged 05
number of Fir trees of different dia-classes in Compartment
26a/Rajwar, for which FIR No. 449 of 2018 was registered against
the construction agency in P/S Handwara, besides, a damage bill of
Rs. 2,25,890/- was also raised against the User Agency and the
matter has been taken up with the Chief Engineer, PWD(R&B) and
Executive Engineer, PWD(R&B) Division Handwara, for the
deposition of said amount.

(iv) That in addition to above, illegal earth cuttings at six locations in
Compartment 25/Rajwar of 0.35 Hac (07 Kanals) had taken place,
which has been taken cognizance of and an FIR No. 239/2023
dated 25.10.2023 stands registered in this regard in P/S Handwara.

(v)  That as regards the extraction of gravels from Talri Nallah, it has
been reported that the area in question falls outside the reserved
forest areas. The subject matter, as such, pertains to the Mining
Department, which is also a party-respondent in the present
matter.

(vi) That in so far as the issue regarding environmental clearances is
concerned, it is stated that obtaining of the requisite clearances
under any law in vogue before commissioning the project is the
responsibility of the User Agency under and in terms of Forest
Government Order No. 281-FST of 2019 dated 24.09.2019.

In the premises, the aforementioned submissions and factual position in
terms of the order of this Hon’ble Tribunal dated 21.02.2024 in O.A. No.
163/2024, are placed before this Hon’ble Tribunal for its kind perusal and

consideration please.

f

2%04
(Vivek Modi)
Special Secretary (Technical)

Page 3 0f3
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Annexure'l'

"8 October: Forest Complex.
Bagh Lal Chowk. Srinagar-
1

Phone 0194
248MA07 Pax
01942455027
Phone 0191

ASHOTRS Pax

01912847276 aﬁment
Jammu & Kashmir Forest Dep

Office of the Pr. Chief Conservator of Forests & HoOFF

Government of Jammu & Kashmir

19000

Mov. toApril 1  Van Bhawan, Pekn
Gumat,
Jammu- 18000 |

The Financial Commissioner/ ACS,
Department of Forest, Ecology & Environment,
Civil Secretariat, UT of J&K,

Srinagar/ Jammu.

Dated: )2./04/2024

No: PCCFI/Lit/2/0AI2024/ 1673~ 7Y of Jammu &

Sub: OA: 163/2024- titled Rasikh Rasool Bhat Vs. Union Territory
Kashmir & Ors.

Ref: CCF, Kashmir's letter No: CCF/K/ILO/2024/286-88 dated 20.04.2024.
Sir,
Apropos to the subject and reference cited above. Kindly find enclosed

herewith the requisite information/ report received from the office of Chief
Conservator of Forests, Kashmir into the matter vide their letter under reference.

In this connection, | am directed to request to kindly take further necessary
action into the matter at your end please.

Yougs faithfully,
\

(Shabana Durrani)

gl Deputy Legal Remembrancer
R
3 w4
S Copy to the:-
2. Addl: Pr. Chief Conservator of Forests, Kashmir. This h :
§ under reference. as reference to their letter


Annexure 'I'
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Office Address: Sheikh Bagh Forest Complex Srinagar - 190001
Tel No. 0194-2455114 (Fax) 0194-2455366

Email. ccfkashmir@gmail.com
{Law Section, CCFK's Office)

OFFICE OF THE
CHIEF CONSERVATOR OF FORESTS KASHMIR.

The Principal Chief Conservator of Forests & HoFF,
Jammu and Kashmir Government,
Jammu.

No. CCF(K)/L0O/2024/>86-8¥¢ Dated: 22 .04. 2024

Subject: - O.A. No. 163/2024 titled Rasikh Rasool Bhat Vs. Union

Territory of Jammu & Kashmir & Others.
Sir,

Kindly refer Office letter No. PCCF/Lit/2/OWP/2024/ 1049-
52 dated 19.04.2024 regarding the subject cited above.

In this context, it is conveyed that in view of the Cabinet
Decision No. 178/11/2017 dated 03.10.2017 and State Administrative
Council Decision No. 189/19/2019 dated 30.07.2019, sanction has been
accorded vide Government Order No. 281-FST of 2019 dated: 24.09.2019
for the use of 14 Hac of forest land passing through Compartment 2,3a,3b,
4,5,6,10,11,12,13.14.15.1 6,24,25,26/Rajwar of Rajwar Forest Range for the
construction of road from Handwara to Bangus Phase-I to convert the
destination into major tourist attraction like Gulmarg and with much widen
meadows and vast majority of flora and fauna. The road will benefit
population of eighty thousand people. In the aforesaid Government Order, it
has been ordered that 1023 Deodar/Kail/Fir trees of different dia-classes
including poles/saplings be handed over to Forest Development
Corporation. It is further ordered in the aforesaid Government Order that
marking of tree felling will be done in consultation with the User Agency
and efforts shall be made to save maximum number of trees /poles/saplings
and the cost of extraction work shall be paid by the User Agency directly to
Agency executing the extraction.

I. No such report has been received regarding to the damage of 25000
trees during the execution of said road. Only 1023
Trees/Poles/Sapings of different dia classes has been exploited during
the construcion of Bangus Road within the Rajwar Range. However,
the User Agency has damaged 05 number of Fir trees of different dia-
classes illegally in Compartment 26a/Rajwar for which FIR No. 449
of 2018 dated 30.11.2018 (Copy enclosed) has been lodged against
the construction agency in Police Station Handwara and damage bill
of Rs 2,25,890/- has been raised against the User Agency. The matter
has been taken up with the Chief Engineer, PWD(R&B) and
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Executive Engineer, PWD(R&B) Division Handwara for deposition
of the said amount.

2. The quantam of land duly diverted is 14 Hac of Forest Land.
However, illegally earth cuttings at six location in compartment
25/Rajwar of 0.35 Hac(07 Kanals) has been taken cognizance of and
an FIR No. 239/2023 dated 25.10.2023 has been lodged in Police
Station Handwara (Copy enclosed).

3. With regard to extraction of material from Talri Nalla, the area falls
outside the reserved forests area. |

4. Regarding the environmental clearance, it is submitted that in terms
of the condition No. 11 of the Forest Order No. 281-FST 0f 2019 dated
24.09.2019, the User Agency shall be shall be responsible for
obtaining requisite clearances under any other law in vogue before
commissioning of the project.

The copy of the report received from Conservator of Forests, North
Circle, Sopore vide No. FD/CFN/LO/2024/08 dated 20.04.2024 is
enclosed along with Geo-tagged photographs of the said road.

Yours faithfully

Addl. PCCF/Chief Conservator M@s,
20.04.24 Kashmir -?Sdrmagar.

Copy to: -

1. Deputy Legal Remembrancer, Office of the Principal Chief
Conservator of Forests & HoFF for information and necessary
action, please.

2. Assistant Legal Remembrancer, Office of the Principal Chief
Conservator of Forests & HoFF for information and necessary
action, please.



URL Addrass: v iviorest aer in
i E
E-mail- cfnonit for-kghnic. in

chnortivnt @ gmail com

Office Address
*Forest Complex, Jagir
Mazbugh Sopore.

Government of Jammu & Kashmir
OFFICE OF THE CONSERVATOR OF FORESTSKASHMIR NORTH CIRCLE SOPORE

The APCCF/ Chief Conservator of Forests,
Kashmir .

No: - FD/CFN/LO/2024/ [ Dated: ©) 0/04/2024

Sub: - Case Titled Rasikh Rasool Bhat Vs UT Gover of Jammu & Kashmir through Chief
Secretary and toher Respondents.

Ref:  Your Office No: CCF (K)/LO/2024/282-85 Dated 20-04-2024
Sir,

In continuation to this office communication No:FD/CFN/LO/2024/08 Dated 20-04-
2024, kindly find herewith the point wise reply regarding the case as cited sbove as
submitted by Divisional Forest Office Langate Foreset Division vide his
No:DFO/LGT/Estt/2024-25/230-35 Dated 20-04-2024 for favour of information and further

necessary action at your kind end please.

Yolirs faithful’@,

/'
;M% \
W

Kashmir North Circle,Sopore.

Encl:-

Copy to Law Officer O/o APCCF/ Chief Conservator of Forests Kashmir Region Srinagar for
favour iformaton and further necessary action.
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Government 6!‘ J.mnmu & Kashmir |
OEFICE OF THE DIVISIONAL FOREST OFFICER, LANGATE
FOREST DIVISION LANGATE,

amall Kl drolangato@gmall.oom
— - s

o L AT B

Tha Consarvator of Forosts,
Kashmir North Clrclo,

Soporo.

No: DFO/ILGTIEstt/2024-25/ 2 %) AS Dated 20 104/2024.

Sub: O.A No0.163/2024 Titled Rasikh Rasool Bhat Vis Union Territory of
Jammu & Kashmir 8 Ore.

Sir,

In continuation to this office communication No.DFO/LGT/Est/2024-
26/224-29 Dated 20.04.2024 submitted to your good office, in this connection, the
point wise reply is detailed as under:-
1. It is cortified that excavation of rivor bad sediments being carried out aro from  stronm
bed of Talri (Bakhihakar- Zachaldara) which is outside from tho boundarios of
demarcated forests of Rajwar Forest Range.

2. As per availablo office there is no such report regarding the damage to 25000 forest
trees during the execution of said road, whileas only 1023 Trees/ Polos/ Saplings of
different dia classes has been oxploited during the construction of Bungus road within
the Rajwar Range, however 05 Fir trees of different dia class has been illegally
exploited near blasting sites in compartment 26a/Rajwar for which FIR No.449 of 2018
Dated 30.11.2018 has been lodged against the conslruction agency ie JK
Constructions in Police Station Handwara and damage bill amounting to Rs.225890.00
(Rupees Two Lakh Twenty Five Thousand Eight Hundred Ninety only) has been raised
against PWD and is yel to be reimbursed to Forest Department.

3. The quantum of land duly diverted is 14 Hac of forest land but extra earth cuttings at
six locations of said road in compartment 25/Rajwar with total area of 0.35 Hac (7
Kanals) has been involved illegally and for which amount of Rs.480343.50 (Four Lac
Eight thousand three Hundred Forty three only) has been evaluated by Range Officer
and FIR No.239/ 2023 dated 25.10.2023 has been lodged in Police Station Handwara.,

Hence submitted for your kind perusal and fujther necessary action

at your end, please
urs faithfully,.

Divisional Forest-Officer,

Langate Forgst Division,
\ Langate.

Copy Submitted for favour of information and necessary action to the:-

Principal Chief Conservator of Forests(HoFF) J&K Government Jammu/Srinagar,

APCCF/Chief Conservator of Forests, Kashmir Srinagar,

Deputy Commissioner Kupwara

Copy to District Geology & Mining Officer Kupwara for information

Copy to Executive Engineer Irrigation & Flood Control Division Handwara,

Divisional Forest Officar,

Langate Forest Division,
Langate.

OhLON=




URL Address:- v jkforest gov.in
E-mail:- cfnonrth for-ik@nic.in
cinorthkmr@gmail.com

Office Address
Forest Complex, Jagir
Mazbugh Sopore.

Government of Jammu & Kashmir
OFFICEOF THE CONSER\@TOR QF FORESTSKASHMIR NORTH c RCLE_ SOPORE

The APCCF/ Chief Conservator of Forests,
Kashmir .

No: - FD/CFN/LO/2024/ 08 . Dated: -020/ 04/2024

Sub: - Case Titled Rasikh Rasool Bhat Vs UT Gover of Jammu & Kashmir through Chief
Secretary and toher Respondents.

Ref:  Your Office No: CCF (K)/LO/2024/282-85 Dated 20-04-2024

Sir,
Kindly refer the subject matter as cited above. In this connection the Divisional
Forest Officer of Langate Forest Division Langate has submitted his report vide his

No:DFO/LGT/Estt/2024-25/224-29 Dated 20-04-2024which is hereby enclosed and

submitted for favour of further necessary action at your kind end please.

Yours faithfully

Encl:-
e D
nservator of Forests,
% Kashmir North Circle,Sopore.

Copy to Law Officer O/o APCCF/ Chief Conservator of Forests Kashmir Region Srinagar for
favour iformaton and further necessary action.



Government of Jammu & Kashmir
OFFICE OF THE DIVISIONAL FOREST OFFICER, LANGATE

FOREST DIVISION LANGATE,
T email ld: dfolangate@gmail.com

he Conservator of Forests,
Kashmir North Circle,

Sopore.

No: DFO/LGT/Estt/2024-25/ 22Y ~-29 Dated _2pH /04/2024.

Sub: O. A No.163/2024 Titled Rasikh Rasool Bhat V/s Union Territory of
Jammu & Kashmir & Ors.

Ref: 1. Principal Chief Conservator of Forests (HOFF) J&K Government
office communication No.PCCF/Lit/2/OWP/20214/507-10 Dated
27.02.2024 & No.PCCF/Lit/2/OWP/2024/706-09 Dated 13.03.2024.

2. APCCF/Chief Conservator of Forests Kashmir Srinagar’s Office

Letter No.CCF(k)/LO/2024/282-85 Dated 20.04.2024.

Sir,

In  continuation to this office communication No:-
DFO/LGT/Estt/2023-24/3859-60 Date:- 28-02-2024, it is submitted that as per
Government Order No:-281-FST of 2019 Dated 24.09.2024 issued by the
Commissioner/Secretary to Govt Forest, Environment and Ecology Department
Civil Secretariat Srinagar/Jammu under Endorsement No. FST/Land/44/2017
Dated:-24.09.2019 (copy enclosed) use of 14 hac of Forest Land passing
through compartment 2,3a,3b,4,5,6,10,11,12,13,14,15,16,24,25 26/Rajwar of
Rajwar forest Range has been allowed for construction of road Handwara to
Bungus Phase-| to convert the destination in to major tourist attraction as
Gulmarg and with much widen meadows and vast majority of flora and fauna
and the road will benefit population of 80000 people and in the said
Government order it has been ordered that 1023 deodar/Kail/Fir trees of
different Dia-classes including poles/saplings be handed over to State Forest
Corporation now Forest Development Corporation for extraction/transportation
of the trees/poles/saplings on the basis of markings administratively approved
by the Chief Conservator of Forests Kashmir. It has been further ordered in the
aforesaid government order that the marking for tree felling will be done in
consultation with the User agency and effort shall be made to save maximum
no of trees/poles/saplings and the cost of extraction shall be paid by the User

e



agency directly to the agency execBihg the extraction work and on the basis of
said government order issued by the competent authority and in accordance
with the administrative approval issued by the Chief Conservator of Forests
Kashmir the trees in question have been handed over to erstwhile State Forest
Corporation now Forest Development Corporation for its exploitation and further
disposal. It is further submitted that as per records during
execution/construction of said road the User agency has damaged 05 No's of
Fir trees of different Dia-class in Co.26/Rajwar and damage bill of
Rs.225890.00 has been raised/charged against the user agency and matter has
been taken up with the Executive Engineer (PWD/R&B Division Handwara) for
deposition of said amount vide this office communication No:-
DFO/LGT/Estt/2022-23/22-24 Dated:- 09.04.2022 fallowed vide communication
No. DFO/Lgt/Estt/2022-23/1220-23 Dated:- 25.07.2022 and the matter stands
also taken up with the Chief Engineer PWD(R&B) Kashmir by the Chief
Conservator of Forests Kashmir vide communication No CCF(K)/L/22/751-56
Dated:- 11.11.2022 (Copies enclosed).

Moreover it is submitted that the Forest Field staff has taken cogzinance of
standing Government orders/Guidelines and as a consequence whereof lodged
FIR No:-449/2018 and FIR No:- 239 of 2023 in police station Handwara against
the contractor and other violators. Besides with regard to extraction of river bed
material from Talri Nalla the area falls outside the reserved forests area and
the said Nalla is being looked after by Geology and Mining Department, as
reported by Range Officer Rajwar.

Further the Geo-tagged photographs of the said road as submitted by
Range Officer Rajwar are also enclosed herewith.

Hence report is submitted for favour of information and
acion.

n(/‘r,_ PW?M% : Divisional Fors ﬁ'ce,-

Copy Submitted for favour of information and necessary action to the:-

Principal Chief Conservator of Forests (HoFF) J&K Government Jammu/Srinagar.
APCCF/Chief Conservator of Forests, Kashmir Srinagar.

Deputy Commissioner Kupwara

Copy to District Geology and Mining Officer Kupwara for information.

Copy to Executive Engineer Irrigation and Flood Control Division Handwara.

O A wN =
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Government of Jammy and K
ashm:
Depanmgnt of Forest, Environmentzr"Enlr
Civil Secretariat, Jammy | Srina Cology
www fkforestadm nig iy oo

o of 14 Ha. of forest lang for Construction

et B: ngus Phase 1°' by PWD (Rgg of road fr

)in Langate Forest
nd .
i Minutes of the 102 meeting of the Forest Adyi :
once:() 06.09.2017 under the Chairmanshjp, o Chiengglcsrc;?; JCommittee held on
chief Conservator of Forests/NodaI Officer (FCA) vi K., issued by the
2450/4143-63  dated: 12.09 2017 vide No. PCCF/FCAY
(i) Cabinet Decision No. 178/11/2017 dated 03.10.2017

(i) State Administrative Council Decision No. 189/19/2019 dated30.07 2019

: Om Handwara to

Division,

pefef

Government Order No:

~JB-FST of 201
Dat e d:- S

-09-2019

Sanction is hereby, accorded to the use of 14 H
mstruction of road from Handwara to Bangus Phase 1+
0

rorest Division with the following particulars subject to the ter
rreinafter to the Forest Department: -

petails of the Proposal:

a. of forest lang for
by PWD (R&B) in Langate

ms and conditions appearing

1./ User Agency/Applicant 'PWD (R&B) Kashmr
2 Location. Comptt. S

2,33,3b,4,56,10,11 12,1314,
15,16,24,25 26/Rajwar

| Range - Rajwar
} Block : Handwara
‘ ‘Division - Langate Forest Division
1 ‘ District  : Kupwara.
3 Objective T The rc

" The road will convert the destination
into major tourist attraction as Gulmarg
and with much widen meadows and
vast majority of flora and fauna. The |
road will benefit populetion of 80,000 |

Salia e people. ]
>alient Features of the project: )

| —_— e

- \i‘TOtal Length of the road 1 35.50 Km.

~_

Length of the roag through Forestland | 28000 Mirs. |

=
NN



o of the road B4 0y

ATidt . -
f Thereforeforestland required for road | 14 Ha
| |
' Nil. The ¢ '
v \ e PWD D .
\given ) epartment hag

certificate  that

roposed for the Muck disposal | 219nment of road from Hang o

. Wara
A.Zs on Forest Land 1o Bangus phase 1% by way of
. \sl %earth work in cutting and filing as
| | lsslltr:: no surplus muck disposal site
| [ ‘ uired.
| rf'/’l/fafé/sta ea involved in the "‘ !
ta ro'eCt 14 Ha.
o proposed PO r
¢ ' The Uger Agency shall provide the |
}Protection work ‘ipf?tf'ac.tlon on the forest land by‘
" 1 \re aining walls and crush barriers |

| as given in the DPR. ‘

|
W Very D D—
op Denstt [ Vo Dene

Whether the forest land proposed to be T
2| ssed for non forest purpose forms part of
14 natural reserve, national park, wildlife
“ sanctuary, biosphere reserve or forms
| art of the habitat of any endangered or No
H threatened species pf flora and fauna or
\L any area lying in severely eroded

catchment.
,  Whether the use of any forest land is for

| 1‘agriculturt? purposes  or for the\ No

|| rehabilitation of displaced persons.

Whether the Principal Chief Conservator

of Forests had certified that it has,

considered all other alternatives and that

no other alternative in circumstances are ves

‘) feasible and that the required area is the

| minimum needed for the purposes, and,

d ‘Whet.h.e!' the department or authority | The User Agency requisitioning
requisitioning forest land for non forest | forest land for non-forest

us , .
'uses undertakes to provide at its OWn | 5 ;pose has not undertaken to

' cost acquisition of an equiv
afforestation thereof. quivalent area and provide cost of acquisition at its ||

own. It has however agreed to
| provide cost of afforestation on |
' double the forest area. Further it

" has also undertaken to pay the
NPV as per the Honble
' Supreme court directions.

4
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__ polesi Saplings involvedD

fTre Trees \ :
pol =~ ‘ Poles 'S
nb® X (30-40cm & | (20-30 | opinas
N ‘ \ cm & 10- | (0-10cm) = Total
il ies | above) | 20cm)
pec'e _— 137 ! ‘
L A TR
“Deodal’ , ] o 43 \ 92 38 173
o B 267 31 |23 321
e . LA N 236 1023
‘Tota| ntVa|Ue o,fﬂfgrest |and mvolved:
vNetPre/s’ex = ~ Area Crop Eco-Value | Rate/ Ha Amount
comptt' No- \ involved Density Class (Rs. In Lac) (Rs.)
“ \ Ha) | L |
LS
510111 s
45,16, Very
;:4- 14 Dense V 9.39 1,31,46,000/-
25,26/RaIWa
o
gl mpensato"y Afforestation for double the forest area | Rs. 28,00,000/-
b ‘92 28 @ Rs. 1 Lac per Ha. . Re5367 3801
/Weslpoleslsaplmgs Rs.53,67,360)-
/9(; ~20ad side avenue plantation @ 6.00 Lac per Km. | Rs.1,68,00,000/- B
. RO&E>"

The User Agency shall pay the amount summarized below to the Forest Department:-

Component \

Amount

Net Present Value \ Rs.1,31,46,000/-

Compensatory Afforestation \ Rs. 28,00,000/-

i \ Compensation of trees \Rs.53,67,360/-

i Road Side Avenue Rs.1,68,00,000/-
\ Plantation
—

Total \ Rs. 3,81,13,360/-

Terms angd Conditions:-

T .
he Proprietary and legal status of forest land shall remain unchanged.
2. The User A

than t gency and /or its contractors will not bring any forest area under their Use, other
of dev?aﬁgtual area/activity approved by the Government for the instant proposal. Any laxity

provigie, N on this account by the User Agency or its contractors will attract penal
s of the relevant Acts/legal provisions.

The for.
estland shall be utilized only for the purpose for which it has been indented. ~

NS

‘_/Z?



if not be
st land sha mortga
nner what so ever to any Oth%;:i' 'eassigneq lea
b gny mser Agency shall pay the amoynt Sl?rrr‘\(:y- : ' Baseq o SUb-leag
ency shall pay the additiong, ma aboy ®d by yser 5
b 1ne on'ble Supreme Court of India_ amount of NFJ\/e.tO the Foragt 9eney in
e ke 0B oo g
(l Oration I X ficer cong ngs shall
. er be
joved b tnetigrr\"\?vfitﬁ?r? el of Foves?sedKO" the bags of
agﬁe " conSu/Sg lings Theecuse|r agency ang éffoaShmir’
; trees/p(:(lc(:cs:utinFZ; the extra(?t?ér? f eE);}raC“On Shallnbseha“ be made
e ; : o paid
age"® in the alignment by 20% 1S shall be maq by the User Agency i
copmind © 10 reduce the pupco 0 the
fundamenta| rule for marking of > Number of trees
will be o save maximum numt
P onstr jon ag;j rr;/aipteng;wce of the approveg proje
i felled/cut/prune lopped  for DUrpos] Ct structure
:pproved/sa“‘:t'one?]' " es/project
ser Agency sha construct retainin
e U 'struct retaining walls/breas
necessary steps to check soil erosion which may resyit dL::)l\s on forest land ang
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By order of the Government of Jammu & Kashmir.

Sd/-
(Manoj Kumar Dwivedi)lAS
Commissioner / Secretary to Government
Forest, Environment & Ecology Department.

No:FST/Land/44/2017 Dated:- 24 -08-2018.

Copy to the:- . .
1. Secretary to the Government of India, Ministry of Environment, Forests and

Climate Change, New Delhi.

_ Commissioner/Secretary to G .
. Principal Chief Conservator of Forests, J&K, Srinagar

_ Chief Conservator of Forests, Kashmir S
" CCF/Nodal Officer, FCA, office of the PCCF, J&K, Srinaga

2 overnment, PWD(R&B) Department.
3

4

5 . r

ﬁ;. Director, Archives, Archaeology & Museums J&K, Srinaga

8

9

1

- Chief Engineer, PMGSY, Kashmir. (K) to Hon'ble Governor.

~ Officer on Special Duty with the Advisor :
P Y ary (Chairman FAC). rests, Environment &

Private Secretary to the Chief Secret o Department of F

0.Pvt. Secy. to Commr./Secretary 10 Governme |
colo ironment & Ecology.
1. Put. S%ycy, to Secretary (Technical) Department of Forest, Envir
2. Government order file.(w.2.S.CS)
vernment

nder S .t
Forest Lli:nvironment & Ecoogy Departrner
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